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Employees’ State Insurance Scheme

1428. Shri Dalfit Singh: Will the
Minister of Labour and Employment
be pleased to lay a statement on the
Table showing the amount contributed
by the workers and employers
separately unit-wise and industry-
wise in the Punjab State since the
Employees’ State Insurance Scheme
came into operation?
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Calling Attention
to matter of urgent

Public Importance

The Deputy Minister of Labour
(Shri Abid AM): The accounts of the
Emplyees’ State Insurance Corpo-
ration are compiled region-wise and
not unit-wise or industry-wise. 7The
workers and the employers in the
Delhi Region as a whole (which com-
prised Delhi, Punjab, Rajasthan and
former Madhya Bharat) contributed
Rs. 1,39,84,84¢ and Rs. 87,32,365 res-
pectively upto the 81st December,
1957.

PAPER LAID ON THE TABLE

NoTIFICATION Issuep UNpxr INDUSTRIES
(DEVELOPMENT AND REGULATION) AcT

12 hrs,

The Minister of Industry (Shri
Manubhai S8hah): Sir, I beg to lay on
the Table a copy of Notification No.
S.0. 191-A-IDRA/15/1/58 dated the
12th March, 1958, under Sub-Section
(2) of Section 18A of the Industries
(Development nad Regulation) Act,
1951. (Placed in Library. See No. LT-
501/581.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

EXPULSION OF AN INDIAN DIPLOMAT
FROM A EuroPEAN HoOTEL IN RHODESIA

Shri D. C. Sharma (Gurdaspur).
Sir under Rule 187 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, I beg to call the attention
of the hon. Prime Minister to the fol-
lowing matter of urgent public im-
portance and request that he may make
a statement thereon:

Expulsion of an Indian Diplomat from
a European Hotel in Rhodesia

The Prime Minister and Minisier of
External Affairs and Finance (S8bri
Jawaharial Nehru): On the 2nd March,
1958, Shri P. J. Rao, Preas Attache of
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the Indian Commission at Salisbury,
with his wife, two children and a
member of the staff of the Indian
Commission went for a picnic near
Mazoe dam, about 20 miles from Salis~
bury. They went to a nearby hotel
at about 5 p.m. for tea. The African
waiter in the hotel took the order and
brought tea for the party. As the tea
was being poured out, the Manager of
the hote! walked up to Shri Rao's
table and asked him to clear out.
Shri Rao told the Manager that he was
a diplomatic officer of the Indian Com-
mission, but the Manager curtly asked
him to leave stating that he did not
want any Indian in the hotel and the
right of admission was reserved. Shri
Rao and party thereupon left the
hotel,

On the 3rd March, i.e., the next day,
our Assistant Commissioner in Salis-
bury lodged a protest in writing with
the Government of the Federation of
Rhodesia and Nyasaland asking for an
apology from the Manager of the hotel
and requesting the Government to
take suitable action so that such inci-
dents do not recur in future. The Go-
vernment of the Federation of Rho-
desia and Nyasaland have formally
spologised to our Assistant Commis-
sioner for the incident and stated that
they had always done all in their
power to prevent incidents of this
nature and that the Immunities and
Privileges Act was to be brought into
force.

We also took up this matter with
the UK. Government through their
High Commissioner in New Delhi.
We have expressed to them our serioug
concern at the occurrence of frequent
incidents of this type and told them
that, in the climate prevailing in the
Federation of Rhodesia and Nyasa-
land, we felt that no useful purpose
was likely to be served by our continu-
ing our representation there as our
representatives continue to be subjec-
ted to discrimination on racial grounds
in" violation of all canons of civilized
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conduct and of normal international
practice in relation to diplomatic re-
presentatives. "

BUSINESS ADVISORY COMMITTEE

TWENTY-FIRST REPORT

The Deputy Minister of Defence
(Shri Raghuramaiah): With the per-
mission of the Chair, on behalf of
Shri Satya Narayan Sinha, I beg to
move:

“That this House agrees with
the Twenty-first Report of the
Business Advisory Committee pre-
sented to the House on the 17th
March, 1958.”

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-first Report of the Busi-
ness Advisory Committee presen-
ted to the House on the 17th
March, 1958.”

The motion was adopted.

RE. POINT OF INFORMATION

Mr. Speaker: The House will now
resume General Discussion on the
Budget.

Shrimat! Renuka Ray (Malda): Sir,
1 want to say something by way of
personal explanation.

Mr. Speaker: The hon. Member has
just now sent me a letter. In all these
things, I look into them and then
communicate my decision. Therefore
I will look into her letter also and if
it is a matter of personal explanation,
I will bring it up tomorrow.





